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emphasised the need to stabliso interest 
and exchange rates and the need for 
strengthening multilateral institutions 
as well as their resources. It was also 
urled that a policy of mu\ ti year resche-
duling of debts of debtor countries should 
be followed. On matters of trade the 
Group u.-gent the implemen tatir-u of the 
GATT wO!:k programme" and trade 
nelotiations should foculi on enlarging 
the access of developing countries to 
markets of developed countries. 

(d) The G-24 meeting was held 
prior to the Interim and Development 
Committee meetings to evolve a consens-
US among the developing countries for 
pursuing a coordinated appraoch in the 
Interim and Development Committee 
meetin&s. The recommend~tions of G-24 
were considered by the Interim and 
Development Com'1littees in arriving at 
their cOLclusions. Some of lhe Deve-
loped cou!ltries whG are mr"'llbers of 
these committees, accepted the need to 
make a forward movement in these 
directions. 

Visit of Artists to South ,A.l'-rica 

6121. S'HRI SANAT KUMAR 
MANDAL : Wi!} the Minister of 
FINANCE be pleased to state: 

(a) whether some artists, like singers 
ctc. made trips to South Afric;;;; 

(b) whether the Reserve Bank of 
India gave clearance and allowed foreign 
excbanle for the visit; 

(c) if 10, how these visit reconcH e 
with cou"ltry's d~lared p~1i"'~ of boy-
cott of the recist regime; and 

(eI) whether any amount of money 
these lingerl have brought from that 

-COUIItry ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCB <SHRI 
JANA1U)HANA POOJARY) (a). 
Yellir. We Icarn that some artists 
went to South Africa without endorse-
ment of the country on thoir Pass-
ports. 

(b) The Reserve Bank of India have 
not released any foreign exchange to 
art ists like singers etc., to visit Soulh 
Africa. 

(c) Governmer.t have restricted 
vis:ts of Indian nationals to South 
Africa by not endorsing Indian pass· 
ports for travel to South Africa except 
where the visits were necessary for the 
maintenance of cultural" education, 
religious and family links of the large 
Indian Commu:1ities in that country. In 
st:ch cases, an assurance, however, is 
obtained t hat the visits wou~d be strictly 
cultur J I and no commercial/moneta.ry 
benefits accrue to the artists. As a 
dc!crrent to any future violation of the 
ab:>ve policy, Government of India 
have banned certain art ists who have 
performed in South Africa for commer-
c:al benefits from broadcasting!perfor-
mirlg on All India RadlOjDoordarshan 
or for giving any further performance 
under Government of India auspices. 

(d) Under the current Exchange 
Control Regulations, remit ters of 
amounts b.:low Rli. 10,000 or its equi-
valent are not required to fU!'nish the 
country, national ity and purp.:>sewise 
details. Details of inward remittances 
of Rs. 10,000 and ab.:>ve are reported 
for statistical purposes only. Furthei, 
on return, an Indian from abroad ;s 
required to surrender foreign exchanlle 
brought by him to the Authorised 
Dealers in ]ndia within a period' of 
seven days from the date of arrival in 
the country and the Authorised Dealers 
are not required to report to the 
Reserve Bank of India the purpose, 
details of such purchases. As such, it 
is not possible to indicate the amount if 
any, brought in by these singers from 
South Africa. 

Reorga DisatioD or Regions of SRI in 
Hill Areas 

6122. SHRI G.O. SWELL: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the reorpnisation of 
resions of tho State Bank of India in 




